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LEGISLATIVE ASSEMBLY
. Wednesday, 19th Fsbr_t;ary, 1941,

PRI Y

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the 'Chair. '

MEMBER 8WORN.

“Mr. Chandra Bhal Johri, M.L.A. (Cities of the United Provinces:
Non-Muhammadan Urban).

STARRED QUESTIONS AND ANSWERS.
(2) OrRAL ANSWERS

DEMAND FOR Ruk-Kotr1 TeUNK TrLEPEHONE CORNECTION XN RIND.

98. *Mr, Lalchand Navalrai: (a) Will the Honourable the Communica-
tions Member be pleased to state if he is aware that there is a long

Et.sr:lﬁ;ng demand, for a trunk telephone connection between Ruk-Kotri in
in

(b) Is it & fact that during the riots in Sind, the Collectors of Larkana
and Dadu felt the urgent need for a telephone connection to commmicate

with the Government at Karachi and were much handicapped for the
absence of such a facility?

(¢) Is it & fact that the Divisional Engineer of the Postal Department
recently visited Larkana and the merchantz and officers convineced hi
of the necessity of the trunk connection and agreed to take sufficient local
connections and the Collector also agreed to give a plot of land adjacent to
the post office for telephone purposes? '

(d) Do Government propose to take into consideration the present War
conditions and the urgent need and carry out the pending scheme at" an
early date? If not, why not?

8ir Gurunath Bewoor: (s) The Honourable Member made requests about
the end of 1939 and beginning of 1940 for the trunk telephone connection
roferred to, and an article appeared on the same subject in the ‘Sind
Tribune, a local weekly paper which is issued from Larkana, and is, I
understand, edited by the son of the Honourable Member. . '

(b) No complaints of the nature mentioned in the question were re-
ceived from the Collectors of the Districts by the Head of the Circle.

(c) The. Divisional Engineer, Teclegraphs, . visited Larkana and Dadu
with & view to seeing what the demand for telephone facilities was likely to
be and made local enquiries. He did not ask the Collector .of Larkana
to give a plot of land adjacent to the Post Office for telephone purposes
and, therefore, the question of the Collector agreeing to give such a plot
does not arise,

(399 ).



400 LEGISLATIVE ASSEMBLY [19Tr FEB. 1941

(d) No, because the scheme is unremunerative and there are more
urgent demands on the resources of the Department.

Mr. Lalchand Navalrai: With regard to these telephone connections,
may I know from the Honourable Member which are the other places which
are more important than this part of the Upper 8ind?

_ Sir Gurunath Bewoor: 1 have not said that any other places are more
important.

Mr. Lalchand Navalral: Then, what are the other causes which come in

the way of this important part of the country for the convenience that is
being asked for? :

8ir Gurunath Bewoor: I said the scheme was unremunerative.

Mr, Lalchand Navalrai: How can the Honourable Member say that the
scheme is unremunerative when the telephone connections have not been
established? It is only a surmise.

Sir Guranath Bewoor: No. We have made inquiries.

Mr. Lalchand Navalrai: Will the Honourable Member personally go into
this matter and consult the Collector and other persons concerned and
find out the exact position, ard not give a disappointing reply?

8ir Gurunath Bewoor: The Divisional Engineer, Telegraphs, has made
full inquiries and reported to us.

Pandit Lakshmi Kanta Maitra: May I inquire if .for administrative pur-
poses, if 1t is not desirable to have a telephone connection from Larkana to
Karachi?

8ir Gurunath Bewoor: I have already replied that no demands of the
kind have been made by the Collectors of the districts concerned.

Mr. Lalchand Navalrai: Mav T know if the Honourable Member js going
to hold this view all the time le is the Director General, or is he also going
to leave a legacy to his successor that there should be no telephone con-
nection on this side?

8ir Gurunath Bewoor: T cannot sa}:r anything about the future.

CoMPLAINTS AGATNST THE HINDUSTANT LANGUAGE AS USED IN ALL-TNDIA
RaDI0 BROADOASTS.

99. *Mr. Lalchand Navalral; (a) Ts the Honourable the Communica-
tiona Member aware that compfaints have heen made that All-Indin Radio
stations have been using''Urdu mixed with abstruse Arabic and Persian
words, unintelligible to the popular mind while broadeasting in Hindustani?

(b) Hae the sttention of the Honourable Member been drawn to the
gidential address recently delivered at the 20th session of the All-India
indi Sahitva Bammelan at Poona, protesting against the use of such
difficult words which are ot appreciated and followed by general populace?
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(¢) What is the object of Goyernment in allowing such difficult and
abstruse Persian and Arabic words to be used in broadeasting in Hindustani,
especially when separate broadcasting in Persian and foreign languages is
done from the All-India Delhi Radio station?

(d) What steps do Government propose to take to see that the siore-
said complaint is removed? If none, why not?

The Honourable Sir Andrew Olow: (a) Yes, but I would renund the
Honourable Member that we have had similar complaints on the score of
All-Tndia Radio using unfamiliar Hindi and Sanskrit words.

(b) Yes.

(c) and (d). Difficult and abstruse words, whatever their origin, are,
as far as possible, avoided in the Hindustani news bulletins. The policy of
All-India Radio is, to use a vocabulary which is understood by the largest
number of listeners over an area which extends to Peshawar, Lahore,
Lucknow, Patna, Nagpur and Bombay. In pursuance of that ﬁ_?hcy All-
India Radio is now engaged on the preparation of & lexicon of Hindustani
words most generally in use which are required for news bulletins,

Dr. Sir Ziauddin Ahmad: Ulte Chor Kotwal ko date. May I ask the
Honourable Member to listen to some of the speeches? It is a definite
complaint that they use Banskrit and Hindi words which neither the
Honourable gentleman nor I can understand.

Lisup-Oolonel M. A. Rahman: Is it the intention of the Government to
deprive the Urdu knowing public of broadcasting in Urdu?

The Honourable Sir Andrew Olow: No, Sir. The Hindustani that we
use is used in the news bulletins.

Lieut.-Colonel M. A. Rahman: If it is so, then Government will please
fix a few days in the week for broadcasting good Urdu for the intelligentsia
of India who can really enjoy the civilised and sweet language?

The Honourable 8ir Andrew Olow: I do not accept the implication that
the entire intelligentsia understands such a language. We have found that
the use of either a highly Persianised or a ‘highly Sanskritised language
gives, on the whole, more pain than pleasure.

Ha.nlvi 8yed Murtuza Sahib Bahadur: May I know if the Honourable
Member is .alive to the fact that Urdu has now become ‘‘Urdu-i-Mualla’’,
which means an exalted language, inasmuch as it contains much of Urdu

literature which is beneficial not only to the Muslims, but also to all other
communities of India?

The Ronourable Sir Andrew Olow: T do not think the addition of a
title should alter thre view that we take of jts utilitv for broadeasting.

Kunwar Hafee Ismalel Ali Khan: Whnt is tbe d:ﬁerence between the
Urdu and the Hindustani? =~

The Honourable 8ir Andrew Olow: Theré is & difference in the common
understanding of these terms in that, Urdu oontams a larger percentage of
Persian words than Hindustani.

A2
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Mr. Lalchand Navalrai: What I want is that the words used by the All-
India Radio should be very simple, so®that all people may be able to
understand them. Will the Honourable Member apppint. some officers
to go into this question and simplify the language that is being used? .

The Honourable Sir Andrew Olow: I have stated at the end of my reply
to the Honourable Member that the All-India Radio is now engaged on the
preparation of a lexicon of Hindustani words most generally in use which
sre required for news bulletins. o

Mr, Muhammad Azhar Ali: Does the Honourable gentleman know that
the Hindu Kashmiri friends and also the Kayastha friends of the country
all.enjoy Urdu language just as the Mussalmans of India do?

: - it

'ﬂlo @onourable 8Sir Andrew Olow: Did the Honourable Member
suggest just as the Mussalmans of India enjoy Hindi?

Mr. Hmm Axhar Ali: My question is about Urdu alone?

The Honourable Sir Andrew Olow: The complaints that we receive in
the All-India Radio do not suggest that that conclusion is coirect. "

APPOINTMENT -OF AN INDIAN A8 CHAIRMAN OF THE KARACHI Porr TRUST.

100. *Mr. Lalchand Navalral: (a) Will the Honourable Member for
Communications be pleased to state if Government received a telegram
from the Shippers and Buyers’ Association, Karachi, urging that ¥n Tndian
Officer should be appointed as Chairman of the Karachi Port Trust?

(b) Is it a faot that the present Chairman of the Karachi Port Trust,
Colonel Johnston, is due to complete his fifty-fifth year by August next
and is expected to retire?

(c) If so, do Government, in view of their policy to Indianise the Port
Trust Serviees, propose to appoint un Indian as Chairman of the Karachi
Port Trust?

The Honourable 8ir Andrew Olow: (&) and (b). Yes.

(¢) The queat.idn of the attdingement to be made is under consideration,
and T must ask the Honourdble Member to wait until a decision has been
reached.

Br. Lalchand Navalrai: Will the Honourable Member continue to hold
the policy that an Indian officer should bé appointed as Chairman whenever

1t is possible to do so?

The Honourable Sir Apdrew Olow; I am not aware that that policy has
been enunciated, but I am considering whether a suitable Indisn' Chair-
man can be found.

MEASURES FOR PREVENTION oF TAMPERING WITH SEALS oN PosTAL Bacs.

101. *Mr. Lalchand Navalrai: (a) Will the. Honourable the Communi-
cations Member be pleased to state if it is a fact that the postal bags in
which post is despatched and cash remitted sre sealed with wax impressions

of the despatching offices?
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(b) Are Government aware that these seals are sometimes tampered
with and removed in transit and similar impressions reproduced by & process
from the original seal impressions and re-affixed on the bags after removing
some of thé contents?

(c) Have such cases occurred in India and, lately, in 8ind in the Bewhan
Post Oﬁce?

{&) If so, what measures or contrivances have Government adopted to
deter such tampering?

Sir Gurunath Bewoor: (a) Yes.

(b) and (c). Heads of Circles were asked to report the number of such
cases and have stated that they know of no case except the one at SBewhan

which occurred in 1937.

(d) Departmental instructions already prescribed careful examination of
the cord and seal of all bags before they are opened and no further measures
are called for.

Mr. Lalchand Navalrai: Is the Honourable Member aware that these
bags are opened and the seals removed, and then by some contrivance the
seals are reproduced? What is the Honourable Member going to do with
regard to that? I want something should be done; instead of only apply-
ing that seal, there should be some other safety measure adopted by the
Department. :

Sir Gurunath ﬁawpor: I do not know what other safety method the
Honourable Member is referring to, but any safety method adopted is al-
ways liable to be tampered with.

Mr. Lalchand Navalrai: Why not try a better method? The intelli-
gence of the Director General of Posts and Telegraphs must be able to
devise a better method.

8ir Gurunath Bewoor: There has been only one case of this kind in 1987.
We cannot trace any pther,

. M, Lalchand Ilhvalu_l': Ts the Honourable Member wﬁﬁng for many
more cases to happen?  There may be more cases in other parts of India.

Sir Gurunath Bewoor: We have enquired from the whole of Indis.

RAILWAY BUDGET FOR 1941-42.

The Honourable 8ir Andrew Clow (Member for Railways and Communi-
cations): Sir, I have the honour to present to the House the Railway
Budget for 1941-42. The year that has elapsed since we -discussed the
Budget for the current year has been momentous. Then we had seen five
months of what now seems little- more than the overture to the:sctual war
and as 1 then said the possible developments arising out of the war were
largely hidden from our eyes. The succeeding months, with their cata-
olysmic events, have altered the whole outlook here and elsewhere. The

\ -
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[Sir Andrew Clow. ]

nation has realived that the war'is an issue on which neutrality is impossible
and it is one of ite compensations that, so many millions, in all walks of life,
have been drawn by the common danger and the common need into s
fellowship of concentrated effort.. On the railways, as on our big industries
the war has had far-reaching effects. These have been, on the ﬂnamisi
side, mainly beneficial, so that, while I am able to present a remarkable
b-nlanee«aheet-, it is as' well to remind ourselves of the other side of the
picture. Our profils are, in considerable measure, the result of traffic
due, more or less directly, to the war and &hus represant a devastating
sacrifice not merely of property but of life and welfare. = '

2. Compared with the sacrifices that are being wade, not only in India

but by millions who have never seen India, and who are yot contributing

to our railways’ prosperity, any efforts that the railways have made cannot
loom large; but they are doing what they can, and the effort in itself is
congiderable. ‘A certain number of officers and men have gone to join
the fichting forces; a great many more are engaged in ahcillarj war work.
Whole workshops have been turned over to military needs, and those we
retain are. producing, in increusing quantities, various war requireménts.
Mhese range froiu a_whole ambulance train to small parts of ghells, and
ipolude articles used in elothing, feeding, arming, transporting and housing
the fighting forces..

f. In addition to manufacturing war equipment, we have had to provide
for war needs out of what we were using ourselves. The most important
development here has been the dismantling of rauilway lines for shipment
overseas.  After utilizing to the full available stocks and rails released by
relaying, we had no alternative but to close and take up a number of lines.
Changes in the situation have made it unnecessary as yet to go as far as
at one time seemed imperative, and we have so far closed or. ordered the
closing of only 1 lines out of 18 which the House will find detailed in the
memorandum placed before the Central Advisory Council last December.
Of the 9 lines selected for dismantling 6 were opened in the period 1927—
32 and of the other 9 on the list, 7 were opened in that period. We regard
all the lines notified as umremunerative so0 that, while I deeply regret the
resulting dislocation, enhanced as it was by th& -shortness of the ‘niotice
given, I doubt if we are doing more than taking precipitately action which,
even without awy war needs to satisfy, would be inevitable at a fairly early
date. Tt is some consolation to know that lines which, if we had remained
at peace, would soon have proved superfluous, are going to meet an urgent
need and to feel that it is not a case, as in the last war, of leaving the
tracts affected without mechanical transport altogether. In present cir-
cumstances, the motor transport industry should be able to carry profitably
most of the traffic which these branch lines found inadequate for their
maintenance.

4. We have also had to defer hopes and in particular the hope of seeing
the manufacture of broad gauge locomotives undertaken as a large-scale
industry. © The heavy demsands for skilled labour, machine tools and
materials resulting from the immense expansion in the production of muni-
tions and other military requirements made it out of the question to embark
at this stage on a new large-scale industry, and the workshop which we
regarded as most suitable for the purpose has been completely turned over
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to war work. We have placed orders for ten broad gauge locomotives for
the North Western Railway and 15 for the Great Indian Peninsula Railway
with the Bombay, Baroda and Central India Railway Company, but it has
not yet been possible tg.secure all the necessary materials even for these.

Capital Position, 1940-41.

5. In entering the financial field, I propose on this occasion to deal
first with the capitel position and to turn later to the working results of the
three years with which we are concerned. The capital at charge at the
opening of the current year was 758§ crores. To this the main asset added
during the year was the Bengal-Dooars Railway, which was company-
owned, ‘and extended to 181 miles of metre gauge line. At a price of 178
lakhs it passed into our hands on 31st December last, and has been incor-
porated in the Eastern Bengal administration. We have opened for traffic
during the year the Sind Right Bank feeder line running for 84 miles from
Larkana to Jacobabnd, while a small but important link on the South Indian
Railway has brought the broad gauge system to the heart of the great new
harbour at Cochin. .

6. The chief reduction in our ussets arises from-the dismantling of the
branch lines. If no others ure added to their number, the totel milage
reduced by the end of the year will be about 305 iniles, of which 44 are of
2 8” gauge and the rest broud gauge. The dismantled lines on State-
managed railways represent a capital of 190 lakhs. Of this amount, we
shall write-off, by debit to the depreciation fund, a sum of 90 lakhs, of
which we expect that 50 will be credited to-the depreciation fund on account
of the sale proceeds of materials. The balance represents our estimnate of
the amounts contributed in respect of these railways to the fund smince its
inception. The remaining crore we propose to meet from the railway reserve
fund. In regurd to (‘ompany-managed railways, the terms of their con-
tracts do not contemplate the writing-oft' of capital in such cases, except
to the extent of the value of released materials, whieh we estimate at 15
lakhs out of the toial of approximately 70 lekks of capital involved. We
propose also to write-off, by means of withdrawal from the de‘precistiqn
fund, a capital sum of 41 lakhs representing assets on State-managed rail-
ways, which were abandoned in previous years. :

'7. The House may be interested to know that there is a further sum
estimated at 118 lakhs of our capital in Company-managed lines which
represents abandoned assets. For the reason already mentioned, it is not
practicable to write this off, but it.is well to bear these dead assets in mind
in assessing our. cspital position and judging of the adequacy of the depre-
ciation fund. This fund began the year with assets of 80} crores. The
estimated net receipts during the year are 4} crores so that the assets at the
end of this year should be 85 crores. This excludes the debt of 804 crores,
representing raids on the fund in the years of depresswp; under the mora-
torium approved by this House, we are not at present liable to repay these
and do not propose to make any repayment this yeml;.l . "

i lties in obtaining materials were responsible for capital expen-
dit-lrsrle ]ilr:ﬁfv‘;rks falling wellgbelcuw our budget estimate. Apart from the
payments for the Bengal-Dooars Railway and the Hardwar-Dehra B:a_llway,
we added only about 8} crores to our capital and we shall be writing-oft
almost the same amount. At the end of this year the capital at charge
should be about 761 crores.
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Cuapital Programme, 1941-42,

9. For next year our capital progrmume includes no new lines, but
there will be other capital transactions of great importange. The House
is already aware of the decision to terminate during next financial yeur
the contracts of two importunt railways—the Bombay, Baroda and Central
India Railway and the Assam Bengal Railway. These decigions were taken
after reference to the Standing Finance Committee and the Central Advisory
Council for Railways and as Honourable Members will find the main consi-
derations set out in the proceedings of the Counecil, I need not enlurge upon
them here. I will only say that the divided votes in both bodies retlect our
own views, namely, that while there were arguments of weight against
puréhase in both cases, and particularly in the case of the Assam Bengal
Railway, where the majority in the Advisory Council was small, the
balance of advantage in both cases lay with terminating the contracts. I
should like to make it clear, in view of possible misapprehension, that the
Government of India have never accepted the view that every contract for
the working of a State-owned railway should be terminated whenever
opportunity offers, irrespective of the merits of the case. Indeed, in the
case of one of these railways, the previous option, which arose in 1981, was
not exercised, and all cases must be considered in the light of the advantages
and disadvantages as they present themselves at the time.

10. In the present cases, as 1 have said, the advantages appeared to
outweigh the disadvantages. The Bombay, Baroda and Central Indiua
Railway yields a good return and appeurs to offer a sound investinent, The
Assam Bengal Railway does not yield an adequate return on the cupital;
the Company depends for its dividend upon the three per cent. guarsntee
and there was, so far as we could foresee, no prospect of their passing the
stage at which the guarantee would be inoperative and surplus profita would
become available, But this does not constitute an argument against pur-
chase, for it means that at present all losses and gains fall on Government.
whether it is managed by the company or by ourselves, and the share-
holders’ dividends have for, a number of years been entirely independent
of the working results. Moreover, the bringing of the Assam Bengal Rail-
way and the Eastern Bengal Railway under unified control, which is a step
we propose to take, offers the prospect of some saving of expenditure and
a little increase in traffic.

11. The disadvantages inherent in any form of State-management are,
I know, increasingly recognised and were prominently in the minds.of some
of those who considered the question on this oceasion. 1 would like to
assure the House that we, on our part, are by no means oblivious of them.
Officials are at times accused of overestimating their abilities, but our faith
in bureaucratie competence is considerably less than that evinced by those
who are 8o constant in asking us to undertake new tasks. And, apart from
any difficulties inherent in official management of an industrfal enterprise,
the handicap to efficient administration which is involved in a system
rendering the organization answerable to a popular legislature not merely
in respect of questions of general policy but in respect of details must be
constantly present to reflecting Members of this House.

12. At the same time, the advantages of retaining adequate State
control over a great organization of this kind, which is so vital to the
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economy of the country and which gives a living to so many of its citizens,
are to my mind obvious. It is my hope that in days to come it will be
possible to introduce a system which will combine these effectively with a
measure of that flexibility in administration, that readiness to make experi-
ments, that ability to decentralize and that health-giving lack of uniformity
which are today more characteristic of private enterprise than of bureaucratic
responsibility. Unless this hope can be realizéd, the big step we bave now
taken may prove anything but profitable to the commonwealth in future
years. : '

18. In the:case of the Bombay, Baroda and Central India Railway,
Government already own 96 per cent. of the capital and the payments to
the Company will amount to £2 million or 2§ crores.. In the case of the
Assam Bengal Railway, Government own nearly 92 per cent. of the capital
and the payments to the Company will be £1} million or 2 crores. In
addition, we have given motice to the Tapti Vélley Railway Company of
the purchase of their line, which is a broad gauge line 156 miles in length.
It is owned by this Indian Company buf‘bperated by the Bombay, Baroda
and Central India Railway Company. The purchase becomes effective on
the 81st March, 1942, but as the purchase price of about 1} crores will not
gedps.id till early in 1942-48, no provision has been made in the present

udget.

14. Other capital expenditure next year has been put at about 102 crores
of which about four crores will be charged to capital and the rest to the
depreciation fund. That fund should receive about 124 crores, and if there
are no unexpected charges against it, the assets at the end of the year
should be 41 crores. There are those who, seeing a difference between
what is going into and what is coming out of the depreciation fund, tend to
assume that that difference represents money that should not go in at sll.
This is, of course, a fallacy and it is well to remember that in the present
gituation, the special difficulties in the way of making replacements and
renewals must be reflected here. The curteiliment of replacements repre-
sents, a definite deterioration which will have to be made good at a later
date,.., .. . '

Accounts for 1939-40.

15. I turn now to the income and expenditure of the past, the preseut
and the coming year. Beginning with 1989-40, I estimated that the year
would end with a surplus of 361 lakhs. But traffic in the last two months
proved better than we expected by about 85 lakhs, while expenditure was
below the estimate by half a crore. Interest and other charges were up by
19 lakhs, but miscellaneous revenue and expenditure gave us six lakhs more,
go that we had a surplus of 488 lakhs. Even so, this did not provide the
one per cent. on capital which had to be paid to general revenues, 8o that
these took the whole of our surplus and oarried forward a demand for a
further 80 lakhs to make good the deficit. That sum comes as.« first charge
against this year's surplus. -

Revised Estimates for 1940-41.

16. Passing to the current vear, I estimated the traffic-receipts at 108
crores. That figure looks like being considerably exceeded and we have
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placed the revised estimate at 100} crores, a figure more than 11} crores

above the receipts of 1989-40. Thig large increase is due in part to the

increases in freights and fares which were announced in the last budget

statement ; these are expected to have yielded over 0% crores by the.end of
the year. "The rest represents the actual and expected improvement in
tfaffic. Whereas the increase we got last year was entirely in goods traffic,
this year's increase has been mainly in passenger traffic. Our estimate
allows for an increase in the volume of goods traffic of 2§ per cent. and
in coaching traffic of 8 per cent. This increase in coaching traffic is parti-
cularly encouraging as affording evidence of increased prosperity among the
masses, and it is satisfactory to find that the increased charges have not
produced the dire effects that were apprehended .by some of their oritics.
In'only a few directions did it prove desirable te grant exemptions from
the enhanced scale of freights. The most important of these were the
complete exeniption of newsprint and newspapers and the concessions given
to flour and pig iron on a number,of lines. We are at the moment carrying
particularly heavy traffic and are limited in respect of goods in important
areas by the wagong available. '

17. A shortage of wagons at this season is no new thing, but the main
shortagp this year has been in unusual areas and occurred in spite of big
improvements in operation which have added substantially to the effective
supply of wagons. An expert committee on wagon turn-round, after a
rapid survey last winter, recommended a large number of improvements
that are saving wagon-time. A special Transport -Advisory Officer,
appointed in January, was able, with the co-operation of the interests con-
cerned, to point the way to better wagon supplies, particularly for coal.
In the result during the five months ending with April last, the East Indian
and Bengal Nagpur Railways were able to supply to the trade 48,000 more
wagous than in the corresponding months of the previous year—an increase
of about 12 per cent. We are also pressing on with works designed to
secure better operation. In panticular the provision of a second down line
from Khana to Ondal, a work now in progress, should go a long way ‘to
assisting the East Indian Railway in meeting the demands of the coal irade,
while goods yards and goods sheds are being remodelled in many places,
notably Moradabad, Sealdah and Bezwada.

18. Our revised figure for working expenses and depreciation for this
year is 66°71 crores, which is only seven lakhs more than the original esti-
mate. We have saved about half a crore because prices did not rise to the
extent ‘we anticipated, but we have added an equivalent sum to meet
possible charges for war allowances and other emergent charges, so that
our figures virtually mean that the substantial inerease in traffic is not
reflected in our expenditure figures. This, as T hope the House will agree,
is not the least remarkable feature of this year's working. It has of course
to be remembered that the increase in traffic is not on the same scale as the
increase in earnings, for we raised the rates, and that a large part of the
increase in passenger traffic goes to fill out seldom over-crowded carriages
and thus does not add appreciably to our expenses. Moreover the reper-
cussions which a sudden increase in traffic produces in the way of increased
charges for maintenance and repairg are felt more in later years than at the
time. :
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19. Adding interest charges of 28,74 lakhs to the working expenses and
deducting 79 lakhs as the balance of miscellaneous receipts .over expendi-
ture, we get an expenditure figure of 9466 crores. This has to be seé
against an income of 109°25 crores. I exclude on both sides & figure of 547
lakhs for worked lines. The resultant estimated surplus for the year is 14
crores 59 lakhs.

20. This, if it is realized, will be the highest #urplus attained in any
year since railway finances. were separated. I hope that those critics who
were, in the darker years, so ready to measure the railways’ inefficiency
by the deficits, will apply the same canong of judgment to this year’s
surplus. But it is a very faint hope and I do not share their views. Deficits
and surpluses alike depend largely on factors outside the control of railway
administrations. This is- not only because they reflect so largely the
econoniic situation in the country: it has also to be remembered that with
railways under Btate control, the aim is not profits but, service. Our rates,
on which our income depends, are not fixed with a view to securing the
maximum inceme : still less are our wages, which form the most important
element in our expenses, fixed with a view to a minimum expenditure.

'21. At the same time, T ain convinced that the efficiency of the railways
has been tising steadily in recent years and the results now presented could
not have been achieved without an immmense amount of loyal work from all
ranks in the railway service. They have had, in most cases, to work harder,
to deal with many more passengers, to transport increased goods, to-meet
urgent and important demands from the military authorities. To all gradee
we have reuson to be grateful. I would like to take this opportunity of
acknowledging specially the services rendered by Sir Guthrie Russell, who
relinquished the appointment of Chief Comniissioner during-the year to take
up. work more intimately connected with the war. He held that onerous
and responsible post for eleven years, which were for the most part years
when the tusk was particularly difficult. Solicitous alike for the interests
of the public and of the staff, he made his influence felt in every directign
and has left behind him an organization which is far more adequately
equipped to meet the needs of the community than it was a dozen years
ago and which secures better working conditions for those who man its

ranks. -
Estimates for 1941-42.

22. In framing the estimates for next year we are confronted with
difficulties at least as great as those which faced us last year. We are
living in a time when prophecy is particularly hazardous. No one in this
House, I imagine, foresaw with any approach to accuracy the main events
in the international sphere during the last year, and the only certainty is
that the war has not exhausted the surprises it can bring. There are
various developments that might swiftly stultify any calculations we may
meke: and even events which, from the historical point of view, may be
of minor importance can produce large réadtions in our ecomomic life. I
would remind the House that within the last ten years the Railway Member
has twice found his estimate of the year’s balance more than ten crores 01_1t
on the wrong side. If unexpected variations  on this scale can occur in
peace time, we who face far greater uncertainties run the risk of greater
falsification of our expectations. What we have done is to put our figure
for next year's receipts at & crore below the revised estimate for this year,
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that is, at 108} crores. This is simply because the few factors in the
situation whose effects we can calculate seem in the aggregate to justify
guch a variation. Our figure for this year had to be greatly increased, at
the last moment, on account of the phenomenal traffic figures in a few
wezks in January, and it would be unsafe to bank on their repetition, while
there are other factors‘which suggest a little caution. But I must repeat
that the unknown factors are more important than those which we have
considered and our figure would be more accurately described as n guess

than as an estimate. Adding 78 lakhs for net miscellaneous receipts, we
get a total income of 109°08 crores. )

28. This sllows for no important changes in freights or fares. We
intend to reduce the surcharge on coal by five per cent. for the months from
April to October inclusive: this seasonal varistion -is designed to encourage
thost' Wﬁo can to place their orders at times when the wagon.position is
esier: 'We are examining the question of whether the rebates designed
to encourage the export of coal and wheat are still justified, and the ques-
fion of whetlier suburban season ticket fares which were not altered when
we enhanced passenger fares last year, are giving a fair return at their
present levels. We are also considering whether the scale of fares for
distances above 50 miles on the East Indian Railway should not be brought
more into line with those in force on other State Railways. But no change
will be made in these charges at present or within the next three months
at least. We propose to continue the exemptions for food-grains and
fodder from the increased freight given last year, because so far as we can
see, extra expenditure on staff will not be on a scale rendering it necessary
to secure more revenue in that direction; but I would remind the House
of the warning I gave last year that the maintenance of the exemption on
food-grains must depend on the demands made on us for the remuneration

of our staff, and that the case for exemption of fodder is not so strong ag it
then was. . '

... 24. On the expenditure side we have put the working expenses, including
depreciation, at 6860 erores. This is an increase of 1.89 crores over this
year's revised estimate; the largest item in this increase represents a provi-
sion for possible war allowances. Interest charges are put 14 lakhs lower
than last year at 28,60 lakhs, so that our expenditure has been put at 97:20
crores. This figure, and the tigure I gave for receipts of 109-08 crores,
exclude an item of 5} crores which appears on both sides of the balance

sheet on account of worked lines. The estimated surplus comies to 1188
crores.

Allocation of Surplus.

1. Y

25. In conclusion, I deal with the allocation of the surplus we expect
to have. Were it not for the moratorium, this would have to go to the
replacement of the loans taken from the depreciation fund, but the mors-
torium relieves us from this obligation for the present, and the first charge
will be the unpaid balance of the one per cent. contribution to general
revenues for last year; this amoupts to 30 lskhs.

26. The calculation of. the- contribution for this year brings us to the
complicated provisions of the Convention governing the separation of railway
finances; most of us had forgotten how complicated these provisions were
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because for many years the surplus, if there wus any, was not large enough
to bring its complications into play. The first payment to Government
oonsists of the ome per cent. on the capital al charge of commercial lines,
less the loss incurred on working strategic lines: this will amount to 4'68
crores. The Convention provides that the next three crores should go to
the railway reserve and that thereafter only two-thirds of the surplus should
go to the railway reserve. The remaining third goes to general revenues
and we estimmate this amount at 2'22 crores. Adding these together and
the demand on account of last year, the total of the three payments comes
to 7°15 crores.

27. This would seem to leave 7'44 crores for the railways, but we have
to reckon with yet another provision of the Convention. This stipulates
that there shall be added to the one per cent. contribution one-fifth of the
surplus profite remaining after payment of that contribution. The fixed
oontribution is bused on the cupital at charge in the penultimate year and
this one-fifth is calculnted likewise. What that means is that this sum,
which we estimate at-1°82 crores, is only put into the railway reserve to be
taken out again in the year after next. We propose, however, to surrender
this sum during next year, when the.amount will be determinate. The
needs of the thxpayer are needs of the present and of the immediate future
and there is nothing—if we ignore a few lakhs of interest that the railways
would otherwise receive—to be gained by our holding on to the money till
the following year. Thus the sum which, under the convention, the rail-
ways receive ‘‘to have and to hold’ is reduced to 562 crores.

28. From this reduced sum it is proposed to make a further large reduc-
tion outside the Convention. We propose, in fact, to surrender half of it to
general revenues which will treat it as a puyment aguinst the debt to Govern-
ment. Speaking for the railways, I cannot but regard that debt as in large
measure the result of ‘an arrangement which imposes on the railways a
burden too heavy for normal times. But we are living in abnormal times
and feel that we should do all we reasonably can by way of direct assistance
to the taxpayer at a time when he needs assistance more than ever before.

20. This reduces, in the final result, the gain to the railway reserve to
2'81 crores while general revenues stand to receive, by the five amounts
I have mentioned, an aggregate of 11'78 crores—9'98 crores in this year’s
accounts and 1'82 crores in next year’s.  Against the railway’s credit of
2-81 crores has to be set the disbursal of a crore which I mentioned earlier,
so that the railway reserve will get a net increase, if our estimates prove
accurate, of 1'81 crores. Even thal, I may remind the House, has as its
first object, to quote the Convention, “"to secure the payment of the annual
contribution to general revenues'’.

80. I do not propose to take the House through the calculations for
next year. The figures are much more hypothetical and before the year
comes to a close, we shall have to consider the position created by the
expiry of the moratorium. I will only say, therefore, that on the basis
of the estimates we have framed and of the system adopted for dividing this
year’s surplus, general revenues would receive, in addition to tHe payment
of 1'82 crores already mentioned, sums amounting to 886 crores. The
railway reserve would receive 3°47 arores. There would of course be the
deduction of that 1°82 crores from the railway's share, but I have teken
this into account in estimating the net accretion of this year at 181 crores,
and therefore omit it here. But there would be a further liability to
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Government on account of the one-fifth of next year's surplus which would
amount to 1°25 crores, so that the final net gain to the railways would
be 2°22 crores and to general revenues 9'61 crores.

31. These results will, I realize, come as a disappointment to many
who are interested in the railways. Although we expect a record surplus,
and one far exceeding my estimate of a year ago, our reserve gains a very
small sum. It is true that we have strengthened our capital position, but
even if we take that into our calculations, the betterment to our position
still falls short of the sum I hoped to receive on the basis of the original
estimates—that three crores which the Convention treats as the first pay-
ment to the railways. .

32. Railway administrators remember that in the difficult years of the
last decade, they were cramped and confined in attempts to make ends
weget when the ends, in their view, had been so adjusted against the railways
that they could not equitably meet. Retrenchments and economies were
enforced which they felt to be against the interests of successful working
and consequently against the interest of the community, which owns the
railways and should be keenly interested in their prosperity. Now when
the prospect appears of providing a little insuranece against a recurrence
of such events, general revenues come in by another door, as it were, to
remove that protection. But I feel confident that when it is realized that
the needs of general revenues are war needs and that the alternative to an
arrangement such as we propose would be an even heavier burden on the
general taxpayer than he must in any case be called upon to bear, the
justification for this arrangement will be recognized.

33. I would, however, add one word of appeal. 1 hope that in the
future this House or its successors will not forget the service which the
railways have been able to render at this juncture and will be ready, when
peace is restored, to give the railways generous treatment. Generosity by
the community here is generosity to themselves, and a liberal policy
towards the railways will not fail of its reward.

THE PETROLEUM (AMENDMENT) BILL.

The Homourable Diwan Bahadur Sir A. Bamaswami Mudaliaz (Member
for Commerce and Labour): Sir, I move for leave to introduce & Bill
further to amend the Petroleurn Act, 1934.

Mr. President (The Honourable Sir Abdur Rahim):The question is:

“That leave be granted to introduce a Bill further to smend the Petroleum Act,
1934."

The motion was adopted.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir, I
introduce the Bill. '

THE INDIAN RAILWAYS (AMENDMENT) BILL,

Mr, President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Bill further to amend the Indian Rail-
ways Act, 1890, as reported by the Select Committee. The question is:

‘“That sub-clause (2) of clause 2 of the Bill be omitted." '
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I think Sir Muhammad Yamin Khan has not finished his speech on the
motion before the House.

(8ir Muhammad Yamin Khan was not in his seat.)

Dr. Sir Ziauddin Ahmad (United Provinces BSouthern, Divisions:
Mubammadan Rural): I should like to cottinue the debate on this mo-
tion. I understand that the amendment is: '

“That sub-clause (2) of clause 2 of the Bill be omitted.”

I thought that this was at least one particular piece of good work which
we did in the Select Committee. In the Bill, which was presented be-
fore the House in 1986, there was a provision that if a person who could
not purchase a ticket had informed a railway servant authoriged in, this
behalf and took a certificate, then he would be charged no penalty. The
present Act provides that, whether you inform the authorised person or
not, the penalty will be there............

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
In the absence of this particular provision, the provisions of the existing
Aet will continue.

Dr, 8ir Zianddin Ahmad: In the absence of such a provision, the
present Act says that in any case you will have to pay the penalty, the
penalty clause will stand, i.e., penalty equivalent to 1/6th. May I refer
vou to page 53 of the Act, section 113 (3) which rays:

‘“Where a passenger has immediately after incurring the charge and before being

detected by a railway servant notified to the railway servant on duty with the train the
fact of the charge having been incurred, be one rupee, two annas or eight annas, and

(b) in any other case be six rupees, one rupee or three rupees, according as the
passenger is travelling. . . . .. "

So that if you will read carefully section 118 (8) of the present law,
you will observe that if a person has incurred this charge, that'is, if he
has entered the compartment and come to the railway station without a
ticket and he himself has informed the authorised railway official in a
bona fide manner that he has entered the compartment without a ticket,
even then there will be a penalty. 1t is to remove this particular clause
that this provision was made. The present enactment does not really
exempt a person who is a bona fide passenger, who does not intend to
cheat, and who informs in time the persons concerned before being detected.
In the Bill of 1986 it was thought that there should be no penslty in the
case of such passengers. In order to secure the very object that my
Honourable friend has, this provision was added and this was the only
concession which we got in the Select Committee in favour of bona fide
passengers who could not purchase tickets for bona fide reasons. As re-
gards the question about ‘may’ and. ‘shall’, I would have very much liked
the word ‘shall’, but the urguments advanced by some members in the
Select Committee did appeal to me. Supposing there is a big mels, a
large number of people may enter the train and every one may want to
have a certificate. According to the law & certificate must be [iven to
everybody and then the train will have to be detained for &bout fifteen
minutes or half an hour. I thought that it was not desirable to have
such a state of things, and I was given to understand that in this parti-
cular case ‘‘may’’ has really. the meaning of ‘‘shall”’, because we kmow
that in law whenever we use the word ‘‘may’’ it really has the same
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meaning as ‘‘shall”’. This provision is really for the benefit of the bona
fide passenger, and I hope that my Honourable friend wil not press his
amendment to a division.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan):
As 8 member of the Select Committee who happens to be blamed :for
allowing the Bill to emerge out of the Select Committee in the forrn in
which it has been out, and particularly this clause, I wish to say a few
words in defence. What section 68 of the Act of 1880 contemplates is
this: - - B

“No person shall, without the permission of a railway servant, enter any. carriage
‘on a railway for the pl'l?ou of travelling therein as a passenger unless he has with
him a proper pass or ticket."

In other words, a person can only under certain circumstances travel
with the permission of u railwuy servant. By this Bill we are making a
provision regarding the permission of a railway servant,—how that per-
mission is to be obtained. In the section nothing is said, it may be
verbal. In that case what is to happen? A person granting permission
to a passenger who has been unable to purchase a ticket at the booking
office—that person who generally happens to be a ticket collector or a
guard, may or may not remember at a certain stage whether he ~had
granted the permission. It may be that the guards change and then there
i8 no proof whether a particular person was granted permission to travel
or not. In order to get over this difficulty—may be lapse of memory of
the person who grants the permission, and to facilitate in other ways—
we have, in other’ words, armed the person who is travelling without a
ticket, to get a writing in order that. he may be saved trouble later in the
course of his journey. Supposing the present amendment we have in-
troduced here were deleted, what would be the position? The position
would be that this old section, so fur as permission is concerned, remains
intuct. What happens? My Honourable friend has said and so many
other Honourable Members have said, that there is nobody who recognises
any obligation to give a certificate or to give permission. The ticket
collector savs, go to the guard, the guard suys go to somebody else, and so
on. If this is the oondition at present, what we are doing is really to get
vou over that difficulty. :

Dr. P. X. Banerjea: To create further difficulties.

Mr. Govind V. Deshmukh: I am prepared to meet all your arguments.
What happens if this new provision is not there? You are not able to
purchase a ticket at the booking office, or it may be you have reached
the platform when the train is starting. You are unable to purchase the
ticket, but you wish to get into the compartment and travel. There is
nobody who has got any obligation under law to give you permission.
The ticket collector may very well say, what is the obligation under which
I am compelled to give You permission? He may refuse. There is no
obligation on him.

Dr. P. N. Banerjea: When yvou use the word ‘“‘may’’, there will be
no obligation. '

Mr. Govind V. Deshmukh: I am coming to that, but let us restrict
ourselves now to this. You want this clause or not?
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Dr, P. N. Banarjea: The original clause I want.

Mr. Govind V. Deshmukh: I cennot understand this argument. How
«can the substitution by the word ‘‘shall”’ be an improvement on the
:state of affairs existing mow when the clause does not exist there? Would
that be an improvement on the condition of things as it prevails today?
By deleting this clause, do you improve upon the present condition of
ithings? If you cannot, then you have this clause. I say this, only if
you have this clause, can it be improved to any extent, but if written per-
mission you do not want, then say so. Either you want verbal permission
or you do not want it. If you wish to have a sort of written permission
and armed with that permission to enter & carriage and be saved from
bother later, because you can say, here is a certificate granted to me—
-either you are in favour of a certificate like this, or you are satisfied with
‘the present state of things. At present, according to your own story,
.nobody holds himself responsible. The guard says, go to the ticket
«collector, the ticket collector says, go to the guard, and so on. Do you
wish to be satisfied with such a state of things? '

Dr. P. N. Banerjea: You are confusing things.

Mr. Govind V., Deshmukh: These are conflicting things and that is why
we want to solve the difficulty.

Dr. P. N, Banerjea: I said, confusing things. You are not solving
“the difficulty, vou are adding to the difficulty.

Mr. Govind V. Deshmukh: If it adds to the difficulty, then do not
"hnve the clause at all. Do not say that the word ‘‘shall’’ will improve the
‘present state of thmgs If you are against written permission, how can
‘the word “‘shall’’ improve the present condition of things? Either you
:are in favour of oral permission . . . . .

Dr. P. N, Banerjea: You are confusing the two things.

Mr. Govind V. Deshmukh: Either be in favour of the clause as it is,
‘which means that somebody may give permission or may not give per-
mission, there is nobody who is responsible to give permission,—or be
in favour of the clause which gives you a written permission, a written
‘certificate to travel. I grant that this can be improved by substituting
‘the word ‘‘shall’’, but I am in favour of a written certificate.

Dr. P. N, Banerjea: If time does not permit?

Mr. Govind V. Deshmukh: If you have time to approach the guard
-or the person who is authorised to give the certificate, all that he has to
dn is this. They will have printed forms......

(At this stage Dr. P. N. Banerjea again interrupted.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member (Dr. Banerjea) should not go on interrupting the speaker like
this,

B
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Mr. Govind V. Deshmukh: I am making a suggestion. You go to the
station, there is & minute or two before the train leaves, and the number
of, persons travelling without tickets and coming at the nick of time and
approaching the guards is not very much, at the utmost it may be one
or two, and even those cases are rare. Yesterday, Honourable Members.
were under the wrong impression—for instance, Sir Muhammad Yamin
Khan esaid yesferday that he took twenty minutes to get a return ticket,
"That has got nothing to do with the present case. When we say that
a passenger is to get permission from a person who is authorised to give
it under this Act, that does not mean you go to booking office. It is said,
““We cannot purchase a ticket, we have not got the time to purchase w
ticket, and what time is there to get a certificate?’’ Well, if the provi-
sion would have been that you have to go to the booking office to get a.
certificate from the person who issued a ticket, there would have been a
difficulty but that is not so. The section contemplates persons who could
be given power to issue this permission and such persons would be besides.
the persons who issue tickets and persons who would be on the platform
near about the train which means station master, assistant station
master, guard, collector and so on.

Dr. P. N, Banerjea: Add those words.

-Hr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should not be interrupted so often.

" Mr. Govind V. Deshmukh: I take it that this clause is acceptable,
12 Noox provided persons are mentioned in this. Under the rule-making
\ " power, this can be done, or, if you like, you should have had
amendments on those lines. To say that the Select Committee of which
I was a member has really committed such a blunder and made the Bill
80 obnoxious that new clause like this is unacceptable I cannot understand.
8o, let us come to this. A verbal permission or no permission, a section
which gives you under law a facility to obtain written permission from an
authorised person is of much greater value and I am supporting this
particular clause in the Bill as it is, apart from what my colleague, Dr.
S8ir Ziauddin, has said. Of course, so far as this demand of excess is 2cn-
cerned, I do not wish to co-relate that with this section. Bection 38 by
iteelf is a great advantage to the travelling public and I support the clause
as it is, and I oppose the amendment.

The Honourable 8ir Andrew Olow (Member for Railways and Communi-
cations): I find myself in a little difficulty here, having agreed to what
wag the desire of certain Members in the Select Committee who have now
defended the clause—at least I think the last speaker was defending the
clause—but I must say that I feel a certain amount of force in the argu-
mnents raised by Prof. Banerjea. The fact is that this clause was included
in the original Bill but it was included there for an entirely different
purpose. That Bill proposed to place the burden of proof on the passenger
that he was travelling without intent to defraud and this clause was, there-
fore, included to give him a method of proving that he had not that
intent. 8ir Ziauddin fastened upon it and said that it would be an im-
provement here. We, on our part, see no great objection to it but there
is & good deal in Prof. Banerjea’s suggestion that it might conceivably
prejudice the position of the passenger rather than help him. Prof.
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Banerjea yesterday gave us some interesting experiences of his and from
what he told us I gather that in none of the three cases that he mentioned
had he ever been subjected to a penalty or even asked for & penalty. I think
1 can ckaim that our staff are on the whole reasonable wl_th passengers who
owing to exceptional circumstances find themselves ir. difficulties and they
allow them to get on the train without enforcing the provision of a penalty.

Dr. P. N. Banerjea: Occasionally.

The Honourable Sir Andrew Clow: It is intended only for that purpose
—for occasional use. We could not agree to have it as the normal proce-
dure. '

I would pdint out that if the amendment to put in the word ‘shall’
without any qualification were adopted, the position would be greatly
worsened, because if the guard or whoever is authorised were obliged to
give a certificate, in many cases he would have to refuse permission. It
would be impossible for him to give a certificate in time.® There are times
when large parties come in and owing to an unfortunate accident are not
able to buy their tickets and they are occasionally allowed on the trains.
It is not possible for the guard or any officials, who, after all, have other
important duties in seeing that the trains run punctuslly, to issue certi-
ficates of this kind, specifying the nature of the permission. I thought that
the last speaker was rather confused as regards the possible effects of the
amendment. As I said I don’t feel that I ought to go back on an arrange-
ment agreed to in the Select Committee. Government, therefore, will
reniain neutral on this question and leave the question to be decided by
the votes of the other Members of the House. I would add that this would
necessitate consequential amendments in the first part. This would have
to be moved at a later stage. I take it that it will be completed by the
omission of the proviso which Prof. Banerjea is also moving at the end of
clause 4.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Sir, on reading thie
gection carefully I find there is some distinction 1nade here between two
kinds of things. Some persons will be allowed to travel without tickets
with permission and then in thé case of some persons, the railway officer
is also allowed to issue certificates. The advantage of having a certificate
is indicated in a subsequent section—that he who shows the certificate
will not have to pay excess gharge. These are the three things which are
connected together. I can understand cases such as those to which refer-
ence is made by the Honourable the Communications Member where it may
not be possible to issue the certificates at all. Suppose a marriage party
arrives at the eleventh hour at the station and the guard or the station
master, whoever is the officer that may be empowered to issue certificates,
may not be in a position to give certificates to all those persons and they
will have to travel with permission.

Dr. P. N. Banerjea: Verbal permission.

Mr. M. 8, Aney: So, in the first place it is necessary to retain the
first clause that there should be an arrangement as it exists today that
passengers who come late should be allowed to go with permission beeause
we can imagine cases where it would not be physicallv possihle for the

B2
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[Mr. M. 5. Aney.]

officer empowered to issue the certificate at all. The question is whether
it is necessary to have a clause with certificate at all. 1'do not think that
the certificate will really give any very great advantage but I have no
objection in retaining that clause provided it is ‘may’ there and not ‘shall’,
bacause if it is ‘'may’ it is possible that some persons can be allowed by him
10 go without cestificates. If you put ‘shall’ then the first part of the
section will have to be deleted completely. Secondly, the sub-clause also
contemplates one more thing, that it will be only some officers who will
be permitted to grant certificates and not all. Who those officers will be
is not known to us. It may be that the kind of cfficer that shall be em-
powered to give certificates may not be available at the time and some
other railway officer will be there on whose permission these, persons will
bave to go. Therefore what I feel is this, that there is no harm in retain-
ing the word ‘‘may’’ there and at the same time it will be necessary to add
sowe more clause to this Bill which will require the Railway Administra-
tion-$o make the ®ecessary rules in order to lay down the various officers
who shall be empowered to give this permission and the conditions on
which the permission or the certificate should be given. Secondly, what
T want is this, that in the last section, clause 3 of the Select Committee's
Ileport, where the provision has been made not to charge an excess charge
Afrom those who hold a certificate, I think that requires to be enlarged in
-my opinion. It ought to include the cases of persons who hold a certifi-
-cate as well as those who have gone on a permission because the position
will be the saume; whether the man gets the certificate or not depends upon
.the: time,—whether such officer was there at the time or not or whether
such officer was available or not. On the other hand, the main condition
ithat the man has not entered the train or has not remained on the train
-without the permission of the railway officer is fulfilled by him. Having
‘fulfilled that essential condition, so far as the recovery of the excess charge
i3 concerned, he should be entitled to the same concession which is extend-
-d under that clause to 8 man holding a certificate. If a necessary change
45 made there, I do not see any harm in retaining the word ‘‘may’’ or
substituting the word ‘‘shall””. That is the only suggestion I want to make,
-und until that change is made, I do not see that ¢ven if we put the word
“*ghall'’ there, the position will be improved.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:
““‘That sub-clause (2) of clause 2 of the Bill be omitted.”
‘The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): There is an amend-
‘ment in the name of Mr. Chattopadhyaya, of which he gave notice last
«vening, the Chair understands, to sub-clause (1) of clause 2. The Chair
understands the Honourable Member wishes to move that amendment?

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-
Muhammadan Rural): Yes, Sir. '

The Honourable 8ir Andrew Clow: Sir, I must take exception to this,
-ewing to want of notice. '

Mr. President (The Honourable 8ir Abdur Rehim): Then, the Honour-
‘able Member cannot move the amendment.



THE INDIAN RBAILWAYS (AMENDMENT) BILL 419"

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-

maden Rural): 8ir, I move:

. “That in sub-clause (#) of clause 2 of the Bill, in the proposed sub-section (£), -
for the word ‘may’, occnr}ring in line 2, the words ‘shall ordinarily’ be substituted.’

Sir, this sub-clause (2), as was mentioned by my Leader, Mr. Aney, is -
of dubious utility so fur as passengers are concerned. It has been contend-
ed that the addition which has been made to this sub-clause by the Select -
Committee has been in the nature of a concession. But it has been pointed-
out that very many ‘cases are imaginable when it may not be possible for
bona fide passengers to have the necessary permission from the persons
who are authorised by the Railway Administration to grant a permission
or a certificate. Sir, in this connection I should like to draw the attention
of mny Honourable friend, the Railway Member, that on certain systems
of Railway,—notably in the suburban sections of the E. I. R., the E. B. R.,.
the B. B. & C. 1., and the G. I. P.,—they have got a “stop start’',—in:
other words, the train steams into the station and as soon as it stops, it
goes on starting again. This is particularly noticeable on the E. B. R. i
the section between Calcutta and Ranaghat, in the B. B. & C. 1. suburbam
stations and in the G. I. P. from Bombay to Kalyan. So also it is notice-
able in the suburban sections on the 8. I. R. and the M. and 8. M. What:
happens usually is this that passengers without tickets having to board
these trains have very little time left over for meeting the guards or any
other persons who may have the authorization of the Railway to grant the
necessary permission. As I say, the system in all these places is one of
“‘stop start’’. Therefore, by providing for the grant of a certificate, no:
real benefit is actually conferred on the passengers. Anyhow. now that.
this section has come to stay, one has to see that the permission may not
be ordinarily withheld by persons from whom permission is sought by
passengers. It will be necessary to authorise & number of officials for
granting the necessary permission. It will not do simply to authorise the:
guard ; neither will it be sufficient if the travelling ticket checker is also:
authorised, but I believe the Administration will have to take into con-
sideration the number of officers available on a railway train or at o
station who may be authorised to grant such permission. This amend-
ment will make it obligatory, on all persons so authorised, to grant permis-
eion so that bona fide passengers travelling without tickets with no intent
to defraud the Railway may be protected and may not be mulcted in any
penalties or damages. Sir, I move.

I';. President (The Honourable 8ir Abdur Rahim): Amendment
moved :

“That in sub-clause (2) of clause 2 of the Bill, in the proposed sub-section (2),
for the word ‘may’, occurring in line 2, the words ‘shall ordinarily’ be substituted.’”

The Honourable 8ir Andrew Olow: Sir, I cannot accept the arguments
based on this supposed ‘‘stop-start system’’. No such system is authorised
on railways, but we are prepared to accept this amendment if it is generally

acceptsble to the House.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (2) of clause 2 of the Bill, in the proposed sub-section (2),
for the word ‘may’, occurring in line 2, the words ‘shall ordinarily’ be substituted.’

The motion was adopted.
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Mr. President (The Honourable Sir Abdur Rehim): Then, there is
another amendment to this clause notice of which was given this morning
by Mr. Amarendra Nath Chattopadhyaya, which has not been circulated to
all the Members. Is that so? ¢ :

Mr. Amarendra Nath Chattopadhyaya: It has not been circulated.

Mr. President (The Honourable 8ir Abdur Rahim): Then, it cannot be
proceeded with. The question is : '

“That clause 2, as amended, stand part of the Bill."”
The motion was adopted.
Clause 2, as amended, was added to the Bill.

The Honourable 8ir Andrew Clow: Some Members are anxious to con-
sider a possible proposal in respect to clause 8 which will be acceptable to
the House. Although I have no great hope of reaching an agreement, and
there is a possibility of shortening our debate.  If there is no objection, I
would prefer to-go on to clauses 4 and 5 which are not directly connected
with clause 3.

Mr. President (The Honourable Sir Abdur Rahim): That will perhaps
suit the convenience of the House:

(Voices of ‘‘Yes, yes”.)
Then, we will go on to clause 4. The question is :
““That clause 4 stand part of the Bill.”

Pandit Lakshmi Kanta Maitra: Sir, 1 beg to move:

“That in sub-clause (@) of clause 4 of the Bill, in the first Proviso to the pro-
posed sub-section (3) of section 113, for all the words occurring after the word
‘immd', in the sixth line, the words ‘no excess-charge shall be payable’ be substi-
tated.”’

Sir, in connection with my speech yesterday, I explained the position of
this class of passengers and also at the time of his reply I interrupted
my Honourable friend, the Railway Member, and stressed this very point
which is sought to be covered by this amendment.  8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

““That in sab-clause (a) of clause 4 of the Bill, in the first Proviso to the pro:
posed sub-section (3) of section 113, for all the words occurring after the word
'in&rred', in the sixth line,.the words ‘no excess-charge shall be payable’ be substi-
tuted.”

The Honourahle Sir Andrew Olow: Sir, T must oppose the amendment.
1 tried to explain yesterday the reasons why it would create an impossible
position.  If everybody was of the utmost probity, I would not have any
«objection to it, but it obviously would leave enormourly wide loopholes to
the man who, while not—shall we say—greatly dishonest, feels he may as
well take a chance. He will get into the train end as soon as he sees
that there was a possibility of tickets being checked at a ticket checking
‘station or perhaps just before that, he will go up and inform the authorities
‘that he was travelling without & ticket and had only got in at the last
station, a fact which there is no means of checking. @We would really be
‘putting a temptation in the way of lots of people who will not normally
-succumb to such a temptation but may just as well try their luck and see
~whether they can get away without = ticket.
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Dr. 8ir Ziauddin Ahmad: Bir, I have got certain difficulties in this matter.
Y very much sympathise with the amendment but there are some practical
difficulties in its working for which I have no solution” in my mind.
Buppose a ticket collector or a ticket examiner goes to the person and he
charges him the excess fare. That is all right. But there is an additional
thing which he has to charge. He has to charge the penalty. - So, in
order to exempt him from penaslty, it is very desirable that some third party
-ought to certify that this notice was given to him and it was for this reason
that it was provided that unless he informs some person beforehand, he
cannot get off the penalty. It is quite possible that in the rules this thing
may be mentioned. If the man could not inform the guard, who may
be authorised to issue the memo. that he has been fravelling without &
ticket, they may also authorise the head ticket collector to certify the
same. If this fact could be mentioned on the excess charge ticket, then
it may be taken as equivalent to a certificate granted by the guard. It is
very desirable that we should not leave it to the ticket collector alone.
There should be a certificate by a third authority and it was for this reason
that this provision was made there.

‘Mr. President (The Honourable 8ir Abdur Rahim): The question is :

“That in sub-clause (a) of clause 4 of the Bill, in the first Proviso to the pro-
posed sub-section (3) of section 113, for all the words occurring after the word
“incurred’, in the sixth. line, fhe words “no excess-charge shall be payable’ be substi-
tuted."”

The motion was negatived.

"Pandit Lakshmi Kanta Maitra: Sir, I beg to move :

“That in sub-clause (a) of clause 4 of the Bill, in the first proviso to the proposed
-sub-section (%) of section 113, for all the words after the words ‘excess charge’,
occurring in the sixth line, the words ‘may be two annas' be substituted.”

8ir, failing to carry the first amendment, I think the next best would be
this amendment. I do not want that a bona fide passenger, who has
failed to notifv to any suthorised railway servant the fact of his travelling
without & ticket, not for any default of his own but for a variety of circum-
stances over which he may not have any control, should unnecessarily be
harassed and subjected to pay the excess fare in addition to the ordinary
legitimate fare payable by him. But as my Honourable friend, Sir Andrew
Clow, seems to think that it will be giving a sort of unwarranted latitude
to people of questionable probity, who may take the chance of travelling
without ticket and may not be detected,—a proposition which I do not
-accept,—I think he would be amenable at least to charge such a man
only two annas as the excess charge over and above the amount of charge
‘inecurred by him for the journey. That is quite fair and reasonable. The

Railway is not losing anything. The mere fact that the bona fide passen-
ger unable to purchmse a ticket could not inform the railway officer in
the running train before he actually came to be detected by the railway
servant does not necessarily prove that the man was trying to evade detec-
tion or payment of fare. Very many cases may happen when there is
absolutely no dishonest intention. I, therefore, suggest that to give benefit
of doubt to all classes of people and at the same time to give the railway
some additional revenue, the excess fare that shall be charged from such
4 passenger should be only two annas in addition to the ordinary charges
to which he may e liable.
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Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in sub-clause (a) of clause 4 of the Bill, in the first proviso to the
pub-section (3) of section 113, for all the words after the words ‘excess charge’,
occurring in the sixth line, the words ‘may be twe annas’ be substituted.”

The Honourable Sir Andrew Olow: Sir, I would point out that this-
provision really does not alter the principle in the original Aet. The real
effect of the amendinent would be to place the ﬁrsi class passenger on the
same level as the third class passenger. At present we have provided one--
sixth of the excess charge otherwise payable or two annas whichever is
greater. That one-sixth will enable a third class passenger to travel about
40 miles before he gets over the two annas limit.

Pandit Lakshmi Kanta Maitra: But he will be charged with normal
-fare for the distance he is travelling. This is the additional amount.

- “rhe Honourable Sir Andrew Olow: If the Honourable Member reads.
the proviso, he will find :

“the excess charge shall be ome-sixth of the excess charge otherwise payable
calculated to the nearest anna, or two annsa, whichever is greater.”

Bo that a third class passenger can travel a lang distance before he
exceeds the two annas limit, but a first class passenger. cannot.  Of course,.
in his case, the amount he will have to contribute will be considerably.
greater in the ordinary case.

Pandit Lakshmi Kanta Maitra: I do not know how the Honourable-
Member calculates. I cannot follow his trend of anguments.

The Homourable Sir Andrew Clow: I am sorry if I eannot help the-
Honourable Member. The clause says ‘‘the excess cliarge shall be one--
sixth of the excess charge otherwise payable caloulated to the nearest
anns, or two annas, whichever is greafer'’.

Pandit Lakshmi Kanta Maitra: That is what you: are-proposing.

The Honourable Sir Andrew Olow: 1 am saying that under that, one-sixth
will amount in the case of the third class passenger to more than two annas,
only, if he has travelled about 40 miles so that the real effect of this
amendment would be to put all passengers on the same level. We do not
want to encourage this system. At some later stage; after travelling some-
40 miles, the passenger will say, please charge me with excess. This costs
us & certain amount of trouble and I do not myself see why the higher class-
passenger should not pay more proportionately than: the third class passen:-
ger.  8ir, T oppose the amendment.

Mr. President (The Honourable Bir Abdur Rahim): The question is :

“That in sub-claute (a) of clanse 4 of the Bill, in the first proviso to the proposed:
mb-ugtmq (%) of mection 113, for alt the words after the words ‘excess charge’,
occurring in the sixth line, the words ‘may be two annas’ be substitnted.”

The motion was negatived.

Dr. P. N. Banerjea: Sir, T beg to move :

“That in sub-clause {a) nf clauss 4 of the Bill. t d . '
sub-section () of sention 115 f;): e e Bill. the second proviso to the proposed
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Sir, my Honourable friend, the Honourable the Reilway Member,.
pointed out that if the sub-clause in clause 2 is retained, then this sub-
clause wculd be needed, but the Leader of my Party, Mr. Aney, said that
in that case there might be some change in the sub-clause. If that is.
agreeable to the Honourable Member for Communications, 1 wnll‘mthd.raw-
this amendment and the change may be made in these words : *‘In clause-
4, second proviso, for the words ‘with him’, the words ‘obtained verbal
permission or possesses’ be substituted’.

The Honourable Sir Andrew Olow: I am not prepared to accept that.

Mr. President (The Honourable Sir Abdur Rahim) : Does the Honourable-
Member wish to press his amendment.

Dr. P. N. Banerjea: When Mr. Aney suggested, I think the Honourable-
Member for Railways was agreeable,

The Honourable Sir Andrew Olow: I have never spoken on this.

Mr. President (The Honourable Sir Abdur Rahim) : Does the Honourable-
Member move his amendment?

Dr. P. N. Banerjea: I have already moved the amendment.

Mr. President (The Honourable 8ir Abdur Rahim) : Amendment moved’:

“That in sub-clause (a) of clanse 4 of the Bill, the second proviso to the proposed!
sub-section (3) of section 113 be omitted.”

The H ble 8ir Andrew Olow: This is on the same point as the-
previous amendment of Dr. Banerjea and I am prepared to leave it to the-
vote of the House.

Mr. M. 8. Aney: Sir, I was a little bit surprised and disapnointed with
the remarks of the Honourable Member for Communications on this point:
The suggestion that I made was in my opinion perfectlv logical and eauitable.
(Interruption.) I always believed that the Honourable Sir Andrew Clow
looked at things from an equitable point of view. Sir, we cannot read’
clause 4 of the Bill without knowing what clause 2 is. In clause 2 we-
have done this, ¥ We have allowed certain classes of passengers to travel’
with permission of railway servants and in the case of certain passengers,
we have also made a provision that they should be enabled to get a certi-
ficate. Now, Sir, the certificate is only a kind of proof in the hands of’
the passenger given by the officer empowered to issue that certificate to
the effect that he has asked permission of the Railway officer and occupied"
the train. A certificate means nothing more than that. But by keeping-
both the clauses in sub-clauses (1) and (2) the Honourahle Member for Rnil-
ways himself concedes the position that we have to allow persons merely
to go on verbal permission also. He contemplates the possibility of
persons required to travel and yet no possibility of a certificate being given-
to them for doing so. That thing is eonceded hv him.  T# that is con-
ceded and persons have gone on permission, I really do not know why those-
.persons who have gone on verbal permission should be singled out from:
those persons who hold a certificate because they happen to meet am
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-officer who is empowered to give a certificate at the time when they boarded
the train. If there was no officer who could issue the certificate at that
time, it was not the fault of the passenger. It is because the Railway
authorities have not got sufficient arrangement to keep the required number
of officers present on the station premises. I therefore submit that it
was the duty of the Honourable Member in charge of the Bill when he
allowed the last proviso to this section 4, to have both kinds of passengers—
those who travel with verbal permission and those who travel with certifi-
cates in their hands. For the purpose of exemption from excess charge,
‘both classes of persons are on the same footing. From that point of view it
aeems to me to be eminently reasonable that the suggestion I made should
be accepted. I suggested that the necessary amendment should be made
to this proviso to bring about equitable results. =~ But the Honourable
Member for Rajlways thinks that he should not do anything more than what
is afready in the proviso. @ We are making the proviso sm unreasonable
one-  Ap the same time I do not want to oppose this proviso for this
‘reason that the concession given to persons who hold & certificate will
also be taken away. T do not want to be guilty of that. I am surprised
‘that the Honrourable Member does not see the inequity of the position he
'has taken. That is what strikes me as unusual in him.

Dr. 8ir Ziauddin Ahmad: Sir, 1 have great sympathy with the object of
the Honourable the Mover of this amendment.  Suppose & person came in
 bona fide manner and he could not purchase a ticket and he informs the
guard of that or he informs any other authority on the railway premises
who may be appointed in this behalf. There is no time for him to pur-
-chase a ticket because the train will not wait or because the number of
passengers approaching that authority may be too large to issue the certi-
ficate. Then, what happens? In that cise, if the railway authority says
verbally, ‘‘all right, I will give the certificate later on at the next station’
or if the head ticket collector who happens to be there says, ‘‘you get into
the train, we shall see at the next station'’, then I suggest this verbal
permission should be deemed to be equivalent to issuing a certificate.
‘That is thé real object which the Honourable the Mover has in mind with
which T am sure even the Honourable Members on the Treasury Benches
will have great sympathy. But I am afraid the-object which the Honour-
able the Mover of the amendment has is not achieved by this amendment,
‘because if we delete the second proviso to sub-clause (3) . . . . . .

Dr. P. N. Banerjea: T had no time to give notice of further amendment.
I have made the suggestion to the Honourable Member for Railways and
‘he can suitably alter that.

Dr. 8ir Ziauddin Ahmad: Tt is a fact that his object is not achieved by
this amendment.

Mr. President (The Honourable Sir Abdur Rahim): What is under
rconsideration now is the amendment moved by Dr. Banerjea.

. Dr. 8ir ?imddin Ahmad: T have great sympathv with the object, but this
18 not achieved by the amendment. If anything, he has worsened the
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position by this amendment. If you omit the second proviso altogether,
then the original sub-clause remains. If this is deleted the original clause
remains, namely :

“Where the passenger has immediately after incurring the charge and before
being detected” etc. . . . '‘the excess charge will be one rupee, eight annas and two
annas.”

This will make the position very much worse. Bo this amendment is
really doing an injustice to bona fide passengers. 1 understand the Bill
as drafted does not go far enough and the amendment which Dr. Banerjea
had in mind may be introduced. But the present amendment does not
achieve the object and makes the position difficult because under the
original clause even if you give information the penalty will be one rupee,
eight annas and two annas.

Qazi Muhammad Ahmad Kazmi (Meerut Division : Muhammadan
Rural): Bir, with regﬁrd to this particular amendment, so far as I can see,"
this clause will not at all be of any use to the public in actual practice.
The reason is that whatever may be the intention of the Legislature, in
actual practice, it is found to be different. By making this proviso, it
appears that there will be two separate persons, one being the servant on
duty with the train, and another who will grant the certificate. = The
first proviso says : ®

“Provided that where the passenger has immediately after incurring the charge and

before being detected by a railway servant notified to the railway servant on duty
with the train the fact of the charge having been incurred”, etc.

it appears that probably this gentleman, the servant on duty with the
train, shall not have the authority to give the certificate. = There is an-
other person who can give the certificate, and if we can get hold of this
gentleman, we can avoid the penalty. My submission is that, as a matter
of practice, neither of these two gentlemen will be available. So far ss
I know, the gentlemen who are actually working as travelling ticket
examiners or guards have got other duties to attend to rather than give
certificates. 1 can here give my own experience. I was once coming
from Bombay and had a ticket only up to Muttra, and I wanted to get it
extended up to Delhi. I started my attempts in this direction from
Jhamsi where I went out of the train and tried to find out any gentleman who
could give me an extended ticket from Muttra to Delhi. I got hold of the
travelling ticket examiner and he said he could not give me an ‘extension
unless T reached Muttra, and T should get a certificate from the guard.
I went up to the guard and asked him for a certificate that I should
be allowed to travel from Muttra to Delhi. He said that it was yet too
early to ask for a certificate from him, and I must see him at Agra. I
said it would be about 2 o’clock in the morning. Anvway, T got up at
Agra and tried to get a certificate from the guard. He said it was still
early, with the result that I decided that whatever might be the penalty I°
would pay afterwards rather than keep awale the whole night. 8o I slept
on in my eompartment and did not worry about the guard any more. I
came up to Delhi and at the gate I found that the ticket collector was
fighting with some passenger, and thinking that it would cause all the more
delay, I simply slipped out, becrruse I knew definitely that I would have to
spend at least two hours more before I could get a certificate and prove my-
self an honest man. I have absolutely no hesitation in making this admission
before the House only to show how people who really want to pay have,
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on account of the system of administration, got to travel without a ticket..
What are the other members of the staff doing? They are interested only
in those persons from whom they can have some pensalty or who may put
some thing in their pockets. The bona fide passenger w_lao really wants an
extended tioket is not treated with half that attention with which a person.
who is travelling without ticket or who wants to defraud the railway is.
treated. So I submit that all these regulations will be only on paper
and the railway staff will be interested more in people whom they can:
harass rather than in honest people. For this reason I say that t.he:
deletion of this clause adds nothing and takes away nothing. The word
“‘ghall’* will be there, snd the word ‘‘may’’ will be there.” I am absolutely
indifferent as to what word remains there, and I say that by keeping this:

“clause you unnecessarily impose two different duties on two different railway

servants, while, as a matter of fact, there will be no railway gervant withs
y and superfluous clause,,

any duty at all.  Therefore, it is an unnecessar
and 1 oppose it.

The President (The Honourable Sir Abdur Rahim): The questicm' is:

““That in sub-clanse (a) of clause 4 of the Bill, the second proviso to the proposed
sub-section (3) of sectifh 113 be omitted."”

The motion was negatived.

Pandit Lakshmi Kanta Maitra: Sir, T move :
“That sub-clause (5) of clause 4 of the Bill be omitted.”

This sub-clause deals with the procedure of recovery of any demand that
a railway officer may make through a magistrate. I devoted a considerable:
portion of my speech yesterday to this particular provision and I need not.
repeat those arguments now. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment moved =
“That sub-clause (b) of clause 4 of the Bill be omitted.”

The Honourable Sir Andrew Clow: Sir, I oppose this amendment. The
greater part of the clause merely reproduces what is in the existing Act.
The new element introduced is the provision making it clear that if the
penalty.which is recoverable as a fine cannot be recovered, imprisonment
can be imposed in default. That was the view formerly taken by at least
one High Court in India. But the recent rulings, as I explained in am
enrlier speech, have been of a contrary opinion. The view taken is that
although the money is recoverable as a fine, and the law provides that, it
~cannot be treated as a fine in respect of imposing imprisonment in default.
It is to remedy that defect that this amendment has been put in the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :
‘That sub-clause (b) of clause 4 of the Bill be omitted.”
The motion was negatived.

Pandit Lakshmi Kanta Maitra: Sir, I move :

“That in sub-clause (b) of clause 4 of the Bill, after the words ‘rai v
the words ‘who is not a tick ill, after the words ‘railway servan
the rank of & station master ‘Lo taroy O ® ticket inspector and who is not below
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The amendment speaks for itself. The clause as it is gives any railway
:servant appointed by the railway administration in this behalf power to
-approach any magistrate with respect to any demand against a passenger
who may have travelled without a ticket. I want to curtail this power of
.giving a blank cheque to any railway employee in this respect. It might
well be that the power muay be given to a man of very inferior position in
‘the railway service. I wish it to be laid down that if this new provision
.is to stand there should be some qualifications in the railway servant who
will be entitled to approach a magistrate with the demand contemplated in
‘this sub-clause. T suggest that such a person shall not be a ticket collector
-or ticket checker or supervisor, because to all intents and purposes he will
be an interested person. I think many Members of this House know Lhat
‘in many railway administrations the work of travelling ticket checkers is
‘periodically supervised by higher authorities as to their efficiency and the
only test applied is the number of people got hold of by them in their
work. So a spirit of competition goes on between ticket collectors in
-getting victims,  This fact cannot be gainsaid and very often a particular
travelling ticket checker is asked to explain why it is that he has been able
to get only half a dozen cases in & month while amother of his confreres
‘has been able to get a dozen cases. The fact that a particular ticket checker
cannot bring in more cases and incilentally more revenue to the Railway
is definitely set down agminst his efficiency. From that point of view I
‘think it would be extremely unsafe to allow a travelling ticket inspector
‘or checker to have anything to do with this business of charging men and
gotting the charge realised through the machinery of a magistrate. 1,
therefore, suggest, that if such a power is to be given at all, it must be given
b0 an officer holding some responsible position in the railway service and
in this amendment I suggest the class of persons who may be authorised
to exercise this power. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in sub-clause (b) of clause 4 of the Bill, after the words ‘railway servant’
the words ‘who is not a ticket coll